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Sh. Rishi Sood, Advocate for the petitioner. Sh. Arun Saxena alongwith Ms.

Nalini, Advocates for the respondent.

The case 1s fixed for the argument on impleadment application/maintainability

of the present petition. It 1s brought to our notice that the petitioner intends to file a
formal application seeking amendment in the main company petition to implead
some respondents which are identical to the impleadment application. Therefore, a
liberty 1s granted to the petitioner to file a formal amendment application, thereafter,

both the applications would be heard together and decided.

The matter .be' listed on 14" December, 2017.
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